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. CENTRAL QDNINISTRQTIVE TRIBUNAL
, CALCUTTA BENCH

0.A. No.247 ot 1997

Present: Hon’ble Mr. D. Purkayastha, Judiciag] Member

Anil Kumar, $/0 Shri Jamuna Kurmi , ‘
Bunglow Peon of Dy.cuEuE./qu/CwaCRJg :

resident of Street No.30, ars. No.sg. !

Chittaranjan~713331
“ -~ «Applicant

VS
1. The Genera] Manager, Chittaranjan
Locomotiveerrk$, Chittaranjanv?13$wl,
District Burdwan '
2. The Assistant Welfare Offioerv
Chittaranjan Locomotive WOPKS,
Chittaranjanw?13331, Dist. Burdwan

. Respondents

For the Arplicant M. Balajg Chatterjee, counse)

Far the Respondents: Mrs. Uma Sanyal, Counse]

Heard on 26.6.1998 i Date of order - 26.6.,98

Heard the the learneq advocates of both the Parties fopr
admission of this application Filed by Shri ani) Kumar stating
that during the Puja holidays he went to Deoghar, Bihar ang tell
seriously i1} there from 10.10.1995 ¢ 21.3.199¢ and then came
back to Chittaranjan with private medical Certificate and
thereatter on  the basis of  the Private medical certificate
Railway medical certificate has been issued, but he was not
allowed to join duties with effect fraom 22.8.96 and after a long

-

Chasing the authority had advised hin to submit the RMC o the

basis of PMC., And  on submission. of Railway Medical fit

>
Certificate dated 1.7.9% his attendance has been taken in the Dy,

CRO(W)*g office with effect from 1.7.96 and he hasg received the
salary for July, 19%9¢.
Z. In view of the aforesaid circumstances I have gone

through the Jletter dated 25.12.96, AnNnexure "ASSY o thes

is

application and it is found that the applicant Was  charged forfkqg

irreqular attendance for Which the officer under whom Ne workead 1)

y
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...2... . ‘
reported from time to time. From the said letter it is also
found that the applicant wanted to résume duty as Bunglow Peon, -

but he was not allowed to jJoin the Bunglow of Sri Mahendra Singh,

‘nor he was allowed to join in the Development office and

ultimétely; he reported to the Office of Dy. CPO(W) on 24.12.96.
&&cordingly, Dy.CEE/D-1 & D-1I1 were requested to arrange for his
attendance in the office of Oy.CEE/D-III but Dy.CEE/D-III sajid
that the matter will be decided only by Shri Mahendra v$in§h,
Ly.CEE and in view of the sbove the applicant was directed to
report to Dy. CEE for further action. Thefeafteé nothing has
been done by the respondents in this case.

Z. In view of the aforesaid circumstances, I find that it is
a fit case for a direction upon the respondents to regularise or
to pass appropriate orders in respect of absence from duty by thé
applicant, as alleged in the application, but no order has vet
bean passed by the authorities. VI, therefore, direct the
respondents to conclude the enquiry, if any held in respect of
the allegatién made against the applicant tor his irregular
attendance. in duty and decision should be taken by the authority
within four months from the déte of communication of this order.
If the decision goes in favour of the applicant, then the
applicant should be paid his salary, as admissible to him as per
decision to be takeh by the authority. It is admitted by the
respondents in the written reply that thev applicant joined his
duty with effect from 1.4.97 for which salar; ha; been paid. S,
e disputed periods are from 30.9.?5 tb June, 19946 and from
August, 1996 to March, 1997. Hence, these periods should be
regularised @Qg appropriate order should be passed by the
competent authority within four months from the date of
communication of this opder:"ﬂcg@rdingiy. thé‘ éppliéa?ion is

disposed of awarding no costs.
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(D. Purkayaéfha)

MEMBER (J)
26.6.1998




